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BEFORE THE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE BENCH, CHENNAI 

ORIGINAL APPLICATION NO. 228/2024 (SZ) 

EARLIER O.A. NO. 778/2024 (PB) 

IN THE MATTER OF: 

Tribunal on its own motion SUO MOTU 

based on the news item appearing in 

Bangalore Mirror Dt. 02.07.2024 titled 

“Encroachers eat into land meant for 

afforestation” 

Versus 

MOEF, Through Regional Office, Bangalore and Ors. ...Respondents 

REPORT ON BEHALF OF RESPONDENT NO. 2 

MOST RESPECTFULLY SHOWETH: 

1. That the instant Original Application has been initiated Suo Moto based 

on a news article which states that land mean for compensatory 

afforestation has been encroached into, with respect to the proposed 

dam to be constructed over Markandeya River. 

2. ltis submitted that there is a Forest Clearance proposal with Proposal 

No. FP/KA/WATER/65437/2020 regarding drinking water supply project 

named GhattiBasavanna Drinking Water Supply Project, which involves 
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construction of Dam across the Markhandeya River & ancillary 

infrastructure. 

So far, Stage-| clearance has not been given by Central Government. 

The answering department has hence not diverted any forest land in 

this project, as incorrectly and misleadingly mentioned in the news 

article dated 02.07.2024 published by Bangalore Mirror. 

It is submitted that the Deputy Conservator of Forests, Ghatprabha 

Division, Gokak, has clearly stated in his letter dated 17.03.2022 that 

the suitability certificate is issued based on following conditions, for the 

land to be used for compensatory afforestation: 

i. There should be no claims of any kind in these areas; 

ii. There should be no encroachment in these areas. If there are 

any encroachments, only that areas which are exactly available 

in the area allocated to the department should be taken into 

consideration and if there are encroachments in the central part 

of the area, necessary steps should be taken to clear them/make 

them free from the encroachments and handover the full areas 

to the department; 

ii. These areas should be submitted as KML files along with a soft 

copy; 

G
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iv. Finally, a survey will be conducted around the areas to be 

allotted, and a boundary will be constructed by installing 

boundary stones. 

True Copy along with translated copy of letter dated 17.03.2022 by the 

Deputy Conservator of Forests, Ghataprabha Division Gokak to the 

Executive Engineer, Karnataka Neeravari Nigam Ltd. is annexed 

herewith as Annexure R-1. 

As per Forest Conservation Act 1980, Compensatory Afforestation (CA) 

has to be carried out for any diversion of forest land. Forest Department 

Officials from Ghataprabha Division including Range Forest Officer, 

Assistant Conservator of Forests, and Deputy Conservator of Forests, 

have visited the CA land areas on 15.03.2022 and based on the 

vegetation, soil quality and the land parcels being adjacent to existing 

forest lands, the officials have given suitability certificates for the said 

land parcels. 

Alongwith CA suitability certificates, Deputy Conservator of Forests, 

Gokak has clearly mentioned in letter dated 17.03.2022 about the 

conditions which have to be followed for handing over these areas to 

forest department as CA lands, and this letter clearly mentions that the 

land has to be free from any encroachment. Thus there is no violation 

of the provisions of the forest conservation Act, 1980 & The 
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Environment Protection Act, 1986, as the matter is not yet finalized and 

no land has been allocated yet. 

7. As the land which has been identified for Compensatory afforestation 

(CA) belongs to Revenue Department, the Forest Department has 

addressed a letter dated 11.09.2025 to clear the encroachment. True 

Copy of the letter dated 11.09.2025 addressed by the Deputy 

Conservator of Forest, Ghataprabha Division, Gokak, to the Deputy 

Commissioner, Belagavi District is annexed herewith as Annexure R-2. 

8. The above information is hence placed on record for consideration of 

this Hon’ble Tribunal. % 

Assistant Coriservetor of Forests 

Assistafi?r&%u;%ggeaaglfilg?'lgggds‘{m' 
For Respondent No. 2 

Filed by (/}\)c\,@% 

& Darpan KM 
Standing Counsel 

State of Karnataka 
Date:21.09.2025
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Annexure R-1 

FoordlE edm; evsd 

oves edry WodgmeR 500NV eled, Lo Deoert, rwesor. 

207° -00?60353 DO, tweseE—-591307 

Phone (Off.) 08332 225079 o . Email : dfogokak@gmail.com 

8:0.292/e3&0/Suitability Certificate/2021-22 &007.17-03-2022. e 
¥ 

Se300, 

Executive Engineer, 

KNNL, GRBCC, 
Div No.3, Gokak. 

e de, 

Owab : Diversion of 575.0749 ha. Of forest land for 
construction of Ghatti Basavanna Drinking Water 
Project in Gokak, Belaavi District — Submission of 
Proceedings of Dy. Commissioner, Belagavi District 
for issue of Revised Suitability Certificate — reg. 

evglen : 1] %) weded a8y ®o.KNNL/GRBCC/Div,3/PB/2021-22/3079 

Om20%.14-03-2022. 

2] o= #eded &y "o KNNI/GRBCC-3/Gatti Basavanna Dam/ 

2021-22/3100 &we0s.16-03-2022. 

P 

85 xS Dod Al evgEivr BowoRkeod reesed Qeeric gl ook 

WS §0993 (13-183) Seowort Mg 131e ol §58 408y vens gegren Suitability 

Certificale Qeisos d,00820RC08¢0. 
Wded Soab woty; wQwTs, s, TSBE, W Qud BTecs.16-03-202208 s 

wededrs o8 BQAY, eced Y wdsly BT 0T aleeesion  dedeerbe’ wde 

Teses WS eOeoesy Smhdend LYk rHo8RoRtE woRess g Suitability 

Certificates &5 $9ns Bosyion ek, soteth 85 ©gg Origh dubbRc. 
1) 8 gy atorjce SORR o) ROQRDS RIS Bey §owedd. 
2) B wesnve) abesytS: S0mer e8Esbrarih [owRdD. Lomd Bewd ©EFrrivh eI 

woded g weRel cedd weabsl $PS) TUGb dwdwen ogmubs e 
oy moedd el Sricvdesyeh werte Tk B Ry edgsdrerith age 

wosweyriehd, oIl / edisbes S0Fledd e Ledereed wesnviy, ey 

qeesll deden eorts; g Erinvsycd. 

[S)
 

Bilagi/Lod Cov-11-20-21/p3% 
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3) 61 B0 ED0DUE. e T0D K, YBRH YD, - 
4) eo8sveen woedd sedeeries TABAY WO TEE SR weods FOVRY, wvsIBl 

2520@0 QEFh . 

= 

eves RoogmeEeo, 
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WAL B0 iy Feoegn ¥sbdond. 

®  Héaba) sooh oy ©EE0, wekd B0 esred Febtds, 

Bilagi/Lad Covolet20-21/p39 
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Translated Copy of Annexure R-1 

Karnataka Forest Department 
Deputy Conservator of Forest Office, Ghattaprabha Division, Gokak 

Opposite to Bus Stand, Gokak - 591307. 
Phone (Off.) 08332 225079 Email: dfogokak@gmail.com 

Sl. No. B2/Bhumi/Suitability Certificate/2021-22/1863 Date: 17.03.2022 

To, 

Executive Engineer, 

KNNL, GRBCC, 

Div No.3, Gokak. 

Respected, 

Subject: Diversion of 575.0749 ha. Of forest land for 
construction of Ghatta Basavanna Drinking 
Water Project in Gokak, Belagavi District — 
Submission  of proceedings of Dy. 
Commissioner, Belagavi District for issue of 
Revised Suitability Certificate - reg. 

Ref: 1. Your Office letter No. 
KNNL/GRBCC/Div.3/PB/2021-22/3079 
dated 11.03.2022. 

2.Your Office letter No. KNNL/GRBCC- 
3/Gatta Basavanna Dam/ 2021-22/3100 
dated 16.03.2022. 

*kokokk 

With respect to the above subject and references, Sy.No.993 

(13A - 15B) of Athani Zone of Gokak Division, Telasanga Village, 

measuring to an extent of 13 Acres 1 Gunta has been left out and 

Suitability Certificate has been issued for remaining area. 

Accordingly, the Zonal Forest Officer, Gokak, Savadathi, Athani 

has furnished report to this office on 16.03.2022 and subsequently a 

Suitability Certificate has been prepared for the non - forest areas 

which are identified for the cultivation of compensatory plantations in 

place of the forest areas provided for Ghatta Basavanna Drinking Water
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Project, subject to following conditions and has been annexed along 

with this letter: 

1, 

2. 

They should be no claims of any kind in these areas. 

There should be no encroachment in these areas. If there are 

any encroachments, only that areas which are exactly available 

in the area allocated to the department should be taken into 

consideration and if there are encroachments in the central part 

of the area, necessary steps should be taken to clear them/make 

them free from the encroachments and handover the full areas 

to the department. 

. These areas should be submitted as KML files along with a soft 

copy. 

. Finally, a survey will be conducted around the areas to be 

allotted, and a boundary will be constructed by installing 

boundary stones. 

Yours Faithfully 

Sd/- 

Deputy Conservator of Forest 

Ghattaprabha Division, Gokak 

A copy has been sent to the Assistant Conservator of Forest, 

Raibhag Sub - Division, Raibhag for information and further 
necessary action. 

A copy has been sent to the Zonal Forest Officer, Athani for 
information. 
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Annexure R-2 

Soord)s Xsoro 

oo Government of Karnataka 

= &0t RooFETONY sekd, Office of The Deputy Conservator of 

Feige Dyens, roeses. | Forests, Ghataprabha Division, Gokak. 

RS desgress ocdrs, 
Opposite to Bus Stand, Gokak-591307 

Email : dcfgokak@gmail.com 
eeso8-591307 

Phone:08332-225079 

: e 
€R0/s50t0dealee/2025-20 

Bweos: 11-09-2024 

[, 

a0 FOPRTOR 

LR 2B Bened. 

e, 
Oxad:  Bered WPah Rerses TORIT g Ry B0 0T cheerd ©oey 

Fooge Tealy-1980 O oRab ToRoeEE 0TRSO (Non-Forest CA) 5c3e8t3Q 

©88530cesmNT0E RO 

evgienx: )35 &' @%Eéobea Bo08 08-03-2022 Sz B ReSod wwess?. 

2)Fo0dr DaerasE 2P0, 3D, 22es0P20R DeJers-3, TieeTRE TS0 5630 

=g ?fiO&fi&KNNL/GRBCC/Div-3/PB/2021-22/3079 B8 14-03-2022 08 TE 

Tosss KNNL/GRBCC-3/Gatti Basavanna Dam/2021-22/3100 &908: 16-03-2022 

3)8s BgleD &Y maifi:z:)Z/z'SJaél)/Suitability Certificate/2021-22/1863 &wmeos: 17— 

03-2022. 

4)Assistant Inspector General of Forests, Government of India, Ministry of 

Environment, Forest and Climate Change (Forest Conservation Division) &30 &8 

Bwe0s:10-06-2024. 

5)a30r; cae"ée(m T TRED  aBocEd fi_!ofoo Teo3 (suo-motu) Original 

Application No.778/2024(5Z) 

6) Government Order No.LAW25 VHC 2025, Bengaluru, Dated:25-04-2025. 

7)8s Be3ed T &“osz/m&)/@m/gmfi)maflme/2024—25. OD0F:06-08-2024. 

8)@eo00308  ©a0Ey mogm&mo CORDRTE evE e, TRRE 00 ¥edd 

asg,mm@m/cam/wm/aww.é& Broebde/228/2024/2025-26.80208:10-09-2025. 

ok 

‘d/eo@cz‘ém Qeosd Ro20eATI0B, @3&;‘ REIY BB0E O adeesd @@a’gfi% o ¥elia3 

ey el ke $66c308 a&k& 5750749 & e0cy sTEeTI CREVERGRLI S S eo0e8y 

FougEEe ooy~ 1980 0B B-0eses B0zYoB)  BIRSS osky FP/KA/WATER/65437/2020 508
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Suitability Certificate :bsar.fg Clevcial 

evedesd (4) go3, Assistant Inspector General of Forests, Government of India, Ministry 

of Environment, Forest and Climate Change (Forest Conservation Division) Ss3h JW0 e3Res8T 

Peatia) © 8TV, :);gv eaégafimmd T3eBS SRES0Y, Decdeny  evasadeed 

mx;;a:oasefi TeSRey [T, 

evgdesy (5) oB Bmo0s 02-07-2024 8 ‘& Wonwedd ot ’ Oxsgiad SORTGFOA 

e, waémi) B3 TReb soozPadn §Qfoo BedsemN afiég uxac% BoBodwss oS adeeRs 
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Translated Copy of Annexure R-2 

Government of Karnataka 

Office of the Deputy Conservator of 

Forests, Ghataprabha Division, Gokak. 

Opposite to Bus Stand, Gokak - 591307. 

Email : dcfgokak@amail.com 

Phone: 08332-225079 

Sl.No.:B2/Bhoomi/Ghabakuniyu/2025-26 Date:11.09.2024 

To, 

The Deputy Commissioner, 

Belagavi District, 

District. 

Respected, 

Subject: 

Ref: 

Regarding the encroachment of non - forest 

areas by the Ghatta Basavanna Drinking 

Water Project in Gokak Taluk, Belagavi 

District. 

1.Proceedings of the meeting held on 

08.03.2022 under your esteemed 

Chairmanship. 

2.letter bearing No. KNNL/GRBCC/Div- 

3/PB/2021-22/3079 dated 14.03.2022 

and Letter bearing No. KNNL/GRBCC- 

3/Gatti Basavanna Dam/2021-22/1863 

dated 17.03.2022 by the Executive 

Engineer, Kanini, GRBCC Division - 3. 

3.This Office letter bearing No. B2/Bhoomi/ 

Suitability Certificate/2021-22/1863 

dated 17.03.2022. 

4. Assistant Inspector General of Forests, 

Government of India, Ministry of 

Environment, Forest and Climate Change 

(Forest Conservation Division) letter 

dated 10.06.2024.
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5.Suo0 - motto Original Application 

No0.778/2024 (SZ) of the Hon’ble National 

Green Tribunal. 

6.Government Order No. LAW25 VHC 2025, 

Bengaluru dated 25.04.2025. 

7.This office letter bearing No. 

B2/Bhoomi/Asum/Ghabakuniyu/2024-25 

dated: 10.09.2025. 

kKX %k 

In connection with the above subject, a total of 575.0749 

he of forest land including Gokak and Belgaum divisions has been 

proposed to be utilized for the implementation of Ghatta 

Basavanna Drinking Water Project under the Forest Conservation 

Act-1980 in the e-Parivesha software as per proposal No. 

FP/KA/WATER/65437/2020 and the proposal has been submitted 

by the beneficiary (Executive Engineer, Kanini, GRBSS Division - 

3, Gokak) 

As per reference (1), on 08.03.2022, under your esteemed 

chairmanship, it was decided in the meeting to identify and 

allocate a total of 1716-10 (Acre-Guntas) revenue lands in 

Gokak, Savadathi and Athani taluks under Ghattaprabha Forest 

Division, Gokak as non - forest areas to establish compensatory 

plantations in place of the forest area which is to be provided for 

the said project. 

Accordingly, in reference (2), the Executive Engineer, 

Kanini, GRBCC Division - 3, Gokak has requested this office to
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issue Suitability Certificate for the remedial forestation in the 

proceedings of the meeting dated 08.03.2022. 

As per reference (3), this office has issued a Suitability 

Certificate subject to the condition that, the said non - forest land 

should not be the subject of any claims, the said lands should be 

free from encroachments and if there are any encroachments, 

the allotment order will be taken only for the areas which are 

available exactly free from encroachments within the area 

allotted to the department. 

As per reference (4), Assistant Inspector General of Forests, 

Government of India, Ministry of Environment, Forest and Climate 

Change (Forest Conservation Division) has sought for information 

from the beneficiary company regarding the encroachments in 

the said area. 

As per reference (5) based on the report of the daily 

newspaper 'The Bangalore Mirror' dated 02.07.2024, the Hon'ble 

National Green Tribunal has suo motto recommended the 

encroached land in the compensatory non-forest area designated 

under the Forest Conservation Act-1980 for the implementation 

of the Ghatta Basavanna Drinking Water Project and has issued 

notices to the Union Ministry of Environment, Forest & Climate 

Change, Principal Chief Conservator of Forests, (Head of Forest 

Force), Karnataka and Chief Wildlife Warden, Karnataka. Further, 

the hearing of the case has been transferred to the Southern 

Zonal Bench, Chennai, for hearing. The next hearing has been 

fixed for 23.09.2025. And as per reference (6), Assistant
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Conservator of Forests, Ramadurga Sub-Division, Ramadurga has 

been appointed as the Litigation Officer, and he has submitted a 

report and documents regarding this case to the authorized 

lawyer. And he has requested this office to provide information 

on the steps taken by the district administration to clear the 

encroached land in the compensatory non-forest area mentioned 

in reference (8), on the advice of the authorized lawyer. 

Further, as per reference (7) in the earlier case, it has been 

respectfully requested to survey the encroached revenue lands in 

the identified compensatory non-forest areas and provide the 

information with respect to available (non-encroached) net area 

along with the map and give appropriate directions to the 

concerned officials. But no information has been received from 

your office in this regard. Therefore, since information has to be 

submitted to the court in this regard, it is hereby requested to 

take appropriate action to clear the encroached revenue lands in 

the identified compensatory non-forest areas. 

Yours Faithfully 

Deputy Conservator of 

Forests, Ghataprabha Division, 

Gokak
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A copy has been respectfully submitted to the Honourable 

Chief Conservator of Forests, Belgaum Circle, Belgaum for 

information. 

A copy has been sent to the beneficiary organization - 

Executive Engineer, Kanini, GRBCC, Division - 3, Gokak for 

necessary action. 

A copy has been sent to the Assistant Conservator of Forests, 

Ramadurga and Rayabagh for information. 

Deputy Conservator of 

Forests, Ghataprabha Division, 

Gokak
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